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should have become bogged down in
petty intrigues and administrative
bungling. I would urge that the
Government of India should imme-
diately move to take over Aurobille
as a national memorial of Sri Auro-
bindo and for this purpose bring a
Bill before the Parliament as early
as possible,

(iv) SUPPLY OF ESSENTIAL COMMODI-
TIES AT REASONABLE PRICES,
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(v) NEED TO RESUME RELIEF WORK IN
THE TRIBAL AREAS OF JHABUA RAT-
ALM, DHAR AND KHARGON DISTRICTS
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(vi) NEED TOR IMMEDIATE SUPPLY OF
WHEAT FOR “FOOD FOR WORK” PRO.
GRAME IN RAJASTHAN,
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(vii) REPORTED VIOLATION OF THE COM-
PANIEs ACT, INDUSTRIAL DEVELOP-
MENT AND REGULATION) AcT,
FOREIGN EXCHANGE REGULATION
Act, ETC.,, BY FOREIGN COMPANIES

OPERATING IN INDIA,

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Mr. Deputy-Speak-
er, Sir, it has been reported that offi-
cia] inspection has brought out that
branches and subsidiaries of Foreign
Companies operating in India are
violating with impunity the Compa-
nies Act, Industrial Development
Regulation Act (Licencing), Toreign
Exchange Regulation Act and MRTP.

The British companies numbering
319 some time ago were on top of
the list in this adventure. Although
the number hag come down because
of FERA compulsion, they have in-
creased the remittances considerab-
ly. Their assets are ~oing up by leans
and bounds. In 19078-74, the white
money value of their assets way



